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MOTION FOR EXTENSION OF TIME 
FOR PRESENTATION OF THE 

REPORT OF THE JOINT COMMITTEE 
OF HOUSES ON THE CENTRAL 

AND OTHER
 SOCIETIES 

(REGULATION) BILL,   1974 

 
The question was put and the motion was 

adopted. 

LEAVE OF ABSENCE TO SHRI SUNDAR 
SINGH BHANDARI 

MR. CHAIRMAN : I have to inform 
Members that a letter dated 11th May, 1976, 
has been received from Shri Sundar Singh 
Bhandari to the effect that leave of absence 
from attending the 96th Session of the 
House may be granted to him on account of 
his detention. 

Is it the pleasure of the House that permis-
sion be granted to Shri Sundar Singh Bhan-
dari for remaining absent from all meetings 
of the House during the 96th Session of the 
Rajya   Sabha? 

(No, Hon. Member dissented.) 
MR.     CHAIRMAN   : Permission to 

remain absent is granted. 

 

 
MR. CHAIRMAN : There appears to be 

a precedent in such a case where we have 
given leave to remain absent. But what 
you have suggested will be looked into. 

MESSAGE   FROM   THE   LOK   SABHA 
The   Finance   Bill,       1976 SECRETARY-
GENERAL : Sir, I have to report to the 
House the following message received from 
the Lok Sabha signed by the Secretary-
General of the Lok Sabha: "In   accordance 
with the provisions of Rule 96 of the Rules 
of Procedure and Conduct of    Business in 
Lok Sabha, I am    directed    to enclose 
herewith    the Finance Bill,     1976, as 
passed by Lok Sabha   at   its   sitting held on 
the   17th May, 1976. 

The Speaker has certified that this Bill is 
a Money Bill within the meaning of article 
110 of the Constitution of India." 
Sir, I lay the Bill on the Table. 

MR. CHAIRMAN : Now, the Appro-
priation (No. 4) Bill 1976. Mr. Nathi 
Singh. 
THE APPROPRIATION (NO. 4) BILL, 

1976 .—contd. 
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Time bell rings 
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SHRI VISWANATHA MENON (Kerala) 
: Sir, I take this opportunity to highlight 
some of the important projects pending 
sanction from the Central, Government in 
my State, that is,  Kerala  State, 

Sir, the Cochin port is considered to be the 
'Queen of the Arabian Sea". But, unfor-
tunately, now the present position of the 
Cochin port is that it is in a very pitiable 
condition. Sir, in 1970 the proposal to have a 
super-tanker berth in Cochin was accepted by 
the Cabinet, but till now it is only a dream. 
Sir, we hear various rumours that our project 
for a super-tanker berth is being shelved by 
the Transport and Shipping Ministry. Sir, it is 
really not in the interests of that region. I 
submit, Sir, that the production in the 
shipyard and the repair work along with 
production in the shipyard, will be greatly 
helped if a supertanker berth comes up, 
because many ships big ships, can come into 
our shipyard, the Cochin Shipyard. But if the 
supertanker berth scheme is being shelved, it 
will naturally affect our shipyard also. Sir, as 
a long-term policy and with an idea to have 
national works, my humble submission is that 
the super-tanker berth in Cochin port must be   
taken up. 

Sir, in this respect, I wanted to draw the 
attention of the House to the fact that we 
hear that some Committee has been formed 
by the Cabinet to go into the question whether 
a super-tanker berth is essential, because in 
Bombay High we have found oik Sir, it is a 
very welcome thing that we have found oil in 
Bombay High. But even if we concede that, 
the point that I want to stress is that our 
super-tanker berth will be useful not only for 
oil but also for fertilisers and other such 
things. It will also greatly help the repair 
work. Sir, I want to 

draw the attention of the honourable House 
to the fact that Cochin is the only major port 
in India which did not have any development 
programme dur ing  the last 15   years  or  
more. 

During the 4th and 5th plans, huge plan 
outlays have been indicated but in actual 
working it has turned out that only a small 
fraction of originally indicated figure has 
been made available mainly because the 
major portion of initial outlay was for the 
Super Tanker Oil Terminal Project and the 
Dry Dock both of which have been in-
definitely delayed. The total 4th plan outlay 
for the port was Rs. 18 crores out of which 
Rs. 8.73 crores were earmarked for Super 
Tanker Oil Terminal Project. As the Super 
Tanker Oil Terminal project did not 
materialise, naturally the profonnance fell 
drastically. Again in the 5th plan also the 
original provision is Rs. 36 crores of which 
about Rs. 24 crores is shown as earmarked 
for Super Tanker Oil Terminal Project. If the 
present organised move in influential quarters 
to delay this project happens to succeed, the 
fate of the Fifth Plan may also be better 
imagined than said. I do not want to criticise 
the Government at this stage because this 
question is being examined by a high-
powered Cabinet Committee. My humble 
submission is that it is not only in t! e interest 
of Cochin or Kerala, but it is in the interest of 
this nation that this project must be speeded 
up and the Cochin port must be given its due. 

Sir, I also want to speak on other points. I 
want to speak about our traditional industries.   
Kerala is a land where we produce cash crops 
that fetch foreign exchange. Our traditional 
industries like coir, cashew and handloom are 
in a deplorable   condition. Unfortunately,  
some kind   of controversy has been created 
between the State Ministry and the Centre 
Ministry on the question of coir.    1 am not 
going into the merits of this controversy.  But 
I want to stress that the coir workers in Kerala 
are really starving. Coir industry  is  earning 
crores of rup worth of foreign exchange for 
the Cen exchequer. Therefore, the industry 
must be saved. The scheme that was 
formulated by the Kerala Government has 
been sanctioned by the Central  Government.    
Now,  it  is said that the amount has been cut 
short. Now the Central Government is going 
to 
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give only two crores of rupees. That is 
nothing. It cannot do anything. It should be 
done in a phased manner and we have given 
our detailed programme to the Central 
Government. That programme has got the 
sanction of all the political parties and all the 
trade unions in Kerala. Some sort of 
misunderstanding has been created and some 
controversy has come up between the Centre 
and the State. Sir, the interest of the people of 
Kerala and the coir workers is above all these 
things. The coir workers are half-starving. 
Those workers must be saved and the 
industry must be saved. Sir, my humble 
submission to the Government through you is 
that the Coir Workers' Scheme must be 
accepted in toto. We are not asking for any 
grant. We are asking for only loan and that 
loan of 7 crores of rupees must be given to 
the people of Kerala. On this question, 1 
want to stress once more that the interest of 
the nation is also affected because coir earns 
foreign exchange. I hope the hon. Minister 
will be aware as to how much money the 
Central exchequer is getting from coir. I 
request the Government through you that the 
scheme must be accepted. Sir, coming to the 
other points, I want to draw the attention of 
this hon. House to the plight of the coconut 
growers in Kerala. Sir, the name 'Kerala' 
itself means land of coconuts. Our main 
agricultural product, coconut, is losing its 
money value in the market. 1 do not want to 
elaborate it but my humble suggestion is that 
this coconut farming must be saved, this 
agricultural product must be saved. For that 
purpose, we request a board, a coconut board. 
Though 1 am speaking only on behalf of 
Kerala, coconuts have become an important 
factor in Karnataka, Tamil Nadu, 
Pondicherry, Gujarat and many parts of the 
country. So, a coconut board must be 
established just like the Rubber Board for 
rehabilitating coconut plantations in this 
counrry. Some kind of subsidy and help must 
be given by the Centre. So. on these three 
points, I request the Government of India that 
they should come forward and take up the 
matter seriously and consider it, and have a 
sympathetic approach towards a backward 
State like Kerala, which is the southern-most 
State, and it should not be neglected. 

Sir, I do not want to go into any contro-
versial things. All these three projects I 
have placed before this hon.  House are 

projects taken up or supported by all the 
political parties in Kerala. So, my humble 
submission is that it should be one of the 
grounds, and these projects must be 
sanctioned. 

Coming to the question of rice, Sir, the 
other day, while replying to the discussion on 
the Agriculture Ministry, Mr. Jagjivan Ram 
said that the people of Kerala are now 
changing their food habits and they are happy 
to get wheat. Sir, I do not want to say that it 
is untrue. But to put it like that is not correct. 
Sir. We are getting only four ounces of rice. 
So, naturally, we are forced to take wheat. 
And we are prepared to take wheat. I am not 
saying that we are not prepared to take wheat. 
But, why not give us some more rice? Rice is 
being produced and it is reported in the 
newspapers that godowns are not available 
for keeping the foodgrains. So, why don't you 
give more rice to the people of Kerala? 
Instead of four ounces, give them 12 ounces 
of rice.   .   . 

SHRI JAGAN NATH BHARDWAJ 
(Himachal Pradesh) : He said that it was in 
addition to the local production. You are 
getting four ounces... 

SHRI VISWANATHA MENON : Sir, 
my friend has brought up this question of 
local production. On the question of local 
production, the difficulty is that we are not 
producing rice much. Our land is being used 
for cash crops, and the benefit of the cash 
crops, by way of foreign exchange, is being 
taken, by the Centre. Rubber, cardamom, 
pepper and all these things are produced, 
and the money is coming to the Centre.   .   .   
. 

SHRI JAGAN NATH BHARDWAJ : 
We have all praise for that. 

SHRI VISWANATHA MENON : 
Naturally, I think, you will not ask me to cut 
out all these and put rice in their place 
because it is the nation's wealth that we are 
making. We hear reports that a large 
quantity of rice is there. So, my humble 
suggestion is that the ration in Kerala must 
be raised so that the people of Kerala will 
have some relief on this particular question. 

Then, coming to the last point, Sir, I do 
not know why such a stand has been taken 
against the Opposition in Kerala, 
particularly my Party. The Marxist Party is 
being attacked here. More than 110 detenus 
are there under the MISA. What 
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[Shri Viswanatha Menon] is their crime. 
I do not know. Now, the hon. Home 
Minister is present in this House. I take this 
opportunity to appeal to him that this kind of 
attack is unwarranted. Most of our leaders 
are in jail. Most of our Party workers are in 
jail. We are the biggest opposition party in 
Kerala just as in other parts of India the Jan 
Sangh or any other party may be the main 
opposition party. In Kerala Communist 
Party Marxist is the main opposition party. 
This party is not being allowed to hold any 
meetings or conduct any trade union 
activity; they are not allowed to move about 
and they are all kept in jails. (Time bell 
rings) Almost all our top leaders except Mr. 
E. M.S. Namboodiripad and Mr. A. K. 
Gopalan have been kept in jails. My humble 
submission is that it is high time that we 
stopped curtailing the freedom of the 
opposition in the name of the emergency in 
Kerala. I request through you, Sir, that these 
comrades must be released and normal 
situation mustbecreated so that we can go 
for elections because the duration of the 
present Assembly has been extended by six 
months. I request that a fresh poll must be 
conducted in Kerala with full freedom and I 
request the Home Minister to . take initiative 
in the matter. 

SHRI JAGAN NATH BHARDWAJ : 
Mr. Deputy Chairman, Sir, I support the 
Bill under discussion because this 
contains an estimate of about Rs. 25 
thousand crores for meeting the necessary 
expenditure of the Government for the 
year 1976-77. I do not have much to say 
about it except that I fully support this 
Bill. 

I take this opportunity to congratulate ) 
the Prime Minister and through her the 
Finance Ministry and other concerned 
Ministries for the economic measures taken 
by them as a result of which the esteem of 
our country has gone very high in the eyes of 
the world. Hon. Members must have seen in 
the newspapers of yesterday and the day 
before yesterday that the World Bank has all 
praise for the progress that we have achieved 
in the economic field. Domestically 
alsowehaveagreatsatisfactionbecause j the 
value of the rupee is increasing. The value of 
the rupee in March, 1975 was 30 -47 paise 
and its present value is 34 -91 paise. This 
means that there is an increase of about 14% 
in the value   of   the   rupee. 

In the matter of consumer price index also, it 
is a source of great satisfaction to almost 
every one in the country, especially to the 
weaker sections of the society, to note that 
our consumer price index figures have gone 
back to the level  of 1974 figures.   The 
consumer price index figure in  1974 was 286 
and in 1975 it had gone up tothe.level of 311  
or something like that but it  is again 286 
now.   These are the things of which we can 
be rightly satisfied and proud. As a result of 
all these things, the foreign agencies are 
coming forward and thinking in terms of 
giving us more aid. Even though we do not 
beg for that they are themselves doing that in   
their own   interest and in our interest too.   
The Aid India Consortium which has got 19 
countries represented on it is thinking in 
terms of giving more aid to us. These are all 
matters of which we can be rightly proud and 
this is a well-deserved appreciation of the 
work done by our Prime  Minister and her 
Government. Now, Sir, we   can sanction this 
amount of about   Rs.   25,000   crores.    For   
us,   as Members of Parliament, it is a point to 
consider as to what should the strategy to 
spend this amount in thecountry so that there 
is more and more appreciation for the work 
done by the Government and there is more 
and more satisfaction to the people in the 
country. As  far  as   I   think,  the  strategy 
should be that our way of spending should be 
such that there is more and more satisfaction 
among the people about our way of spending 
and our wisdom in spending. It is the way of 
spendingthatmay bringabout restlessness or 
criticism among the people. For example, if 
we spend lavishly and unwisely and with a 
sense of authority, the people do not feel   
happy. But if we spend with a sense of 
prudence and keeping in view the pocket of 
an average man in the country from where we 
draw our revenue, then the people feel happy,   
so, we should devise ways and means in our 
ways of spending so that people feel satisfied 
and there is praise and there is also a saving. 

Then, our strategy should be to see that 
we do not spend all this amount of Rs. 
25,000 crores till the end of the year. 
Everybody knows that there is a deficit of 
Rs. 320 crores in our Budget. Our aim should 
not be to spend each and every penny that is 
sanctioned by Parliament through this 
Appropriation Bill. Our strategy should be to 
try to save as much as possible so 
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that this gap of Rs. 320 crores is made good , 
to some extent by the end of the year. There 
can be extraordinary situations or there may 
be circumstances when we have to spend 
more but, generally, our strategy should be 
to save as much as possible so that this, 
minus trend in the Budget is made good by 
the end of the year. In our present system 
it happens that those in charge of spending, 
go on spending with the idea that they have 
to spend the whole amount by the end of 
the financial year and if that is not spend, 
they are afraid that they will be taken to 
task. The result is that they rushtospendjthe 
money before 31st of March. Sometimes 
they even prepare cheques for payments in 
advance and keep themin their safecustody 
for payment later on so that the amount is 
shown as having been spentwithinthefinan 
cial year. If such a fear is removed from 
their mind and if their efficiency is not i 
judged by their capacity to spend, Ithink, 
the situation can improve considerably. 
We should not insist on their spending the 
sanctioned amount within the financial 
year. Therefore, this sort of attitude in 
spending public money needs rethinking 
and evision. These are the measurses that 
require consideration so that people have 
greater satisfaction. Our strategy should 
also be to see that our way of spending 
generates more and more employment to 
the people. If we go on spending without 
keeping this factor in view, there will be 
dissatisfaction among the people. Our 
strategy should be to save as much foreign 
exchange as possible. I do not say that these 
are new things. Something is being done in 
this regard. But we should lay more and 
more emphasis on these things. Apart from 
giving emphasis to these things, we should 
also work in a planned  manner. 

For example, in the various public 
undertakings, vast powers of spending have 
been given to the officers. They feel that 
there is no check on them. Here, I would 
suggest that we should do somethingsothat 
an impression is created in the minds of 
the officers vested with vast powers of spend 
ing that there is somebody to check on them. 
At present, there are so many committees 
advisory committees,        development 
committees at the district level, grievances 
committees and so on. I would suggest that 
there should be only OiJe council at the 
district level to look after these things in a 
methodical manner 4—M238 RSS/76 

so that there is effective control overspending. If 
there is a council at the district level, it would 
be able to minutely supervise the 
implementation of the various measures 
initiated by the Government and to see that 
the implementation is according to the 
policies laid down by the Government. For 
example, the public works department incurs 
expenditure on the development of roads. 
This council should go through each and 
every item of such expenditure so that those 
who are vested with vast powers of spending 
feel that there is somebody to oversee them. 
This is a point which should be considered. I 
am not in favour of having so many com-
mittees which would burden the district 
administration in regard to holding of 
meetings and so on. 1 feel that there should be 
a single body at the district level which would 
be able to look after the implementation of 
various measures of the Government and keep 
a watch over the spending. This is a point 
which concerns all the Ministries,    
particularly the Finance   Ministry. 

Another point is about employment 
generation. This is a part of the planning 
process and I need not say much on that. 
Foreign exchange saving is also another 
important matter which I have mentioned. 

I would also say something about the 
Members of Parliament.   Apart from the 
privileged people, there are also other ordinary 
people, weaker sections of the society, who  
come  into   Parliament.    When  they retire, 
they find it very difficult to maintain 
themselves.   I have seen many such persons. 
This was also mentioned  by  one of  our 
"friends yesterdsay.       So, it appears   very 
reasonable that some sort of pension should be 
given to Members of Parliament—and I would 
go to the extent of saying that Members of the 
State Legislatures also be given some 
pension—so that they can pass their life after 
retirement from Parliament without much 
difficulty.    Of course, it will not be a retired 
life because people who are in public life never 
retire; they will be doing some public work; 
they will be doing something to carry on the 
policies of the Government, whichever party 
they may belong to. After all, when they get 
something from the Government,   they can 
surely see to the proper functioning of the 
Government and a  proper  order  in  the 
society.    So,  Sir, I think the Finance Minister 
or whichever Minister is in charge of it should 
think in 
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[Shri Jagan Nath Bhardwaj] terms of 
bringing forward, asearly as possible, a Bill to 
provide pension for the Members of 
Parliament. 

{Time bell rings) 
Sir, 1 would request for two or three 

minutes more. Sir, I belong to Himachal 
Pradesh. Yesterday, my friend from 
Himachal Pradesh spoke and he stated that 
out of Rs. 500 crores only 10 lakhs have 
been provided for our State. This is a very 
poor help to a State which is already poor 
and - backward. Sir, how can it develop 
properly if it is not properly helped by the 
Central Government ? The planners know 
that something should be done for the 
backward and hilly areas but the amount of 
grant given to Himachal Pradesh is very 
poor, if such be the grants given to poor and 
backward areas in the country how can they 
come up to the proper standard ? (Time bell 
rings) Only half a minute more, Sir. 

Sir, in our State there is no addition to 
railway line. After independence, not even a 
kilometre of railway line has been added in 
Himachal Pradesh. It is very necessary in 
the interests of developing the potential and 
building up the necessary infrastructure in 
this well-deserving State that the Railway 
Ministry should provide at least some 
money. (Time bell rings) I require only one 
minute more, Sir. 

MR. DEPUTY CHAIRMAN : No, Mr. 
Bhardwaj. At this rate we cannot carry on. 

SHRI JAGAN NATH BHARDWAJ : 
There is one important point, Sir. 

MR. DEPUTY CHAIRMAN  : I am 
sorry, I am calling the next speaker. 

SHRI JAGAN NATH BHARDWAJ : 
Only one minute. 

MR.       DEPUTY   CHAIRMAN  :   I 
am very sorry because if every Member were 
to do like this, saying one minute, two 
minutes and take about five to ten minutes 
each, then there will be a big list of speakers 
left out. 

SHRI JAGAN NATH BHARDWAJ : 
All right, Sir. Thank you. 
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MR. DEPUTY CHAIRMAN : The house 
stands adjourned till quarter past two. 

The House then adjourned for 
lunch at fifteen minutes past one of 
the clock. 

The House reassembled after lunch at 
eighteen minutes past two of the clock, Mr. 
Deputy Chairman in the Chair. 

THE   APPROPRIATION (NO. 4) 
BILL,  1976—contd. 

SHRl NRIPATI RANJAN CHOU-
DHURY (Assam) : Sir, I rise to support this 
Bill and 1 want to draw the attention of the 
Government to certain issues and also 1 
want to put forward some suggestions for 
the consideration of the Government. 

Sir, we are discussing this Bill for the last 
two days and many of the honourable 
Members here have spoken on the imple-
mentation of the 20-point economic pro-
gramme, particularly on the development of 
agriculture. To my mind, the development of 
agriculture does not depend on the 'pricing 
policy alone which many of the Members 
dwelt upon as if some high prices for the 
agricultural commodities will lead to the 
development of agriculture. What I feel is 
that, today, in this country, it is not the price 
of the produce which is important but what is 
important is the right of the real producers on 
their produce. These days, Sir, those who 
actually till the land and who sweat and toil 
and produce, do not have any right on their 
produce a tall. Mainly, the landlords who 
actually own the la^d and do not till this land 
reap the benefit out of toils the real tillers. 
Now the present policy of the Government 
of taking this up as a time-bound 
programme, which has to be completed by 
the 30th June, I think, is the best method by 
which we can give the real producers, the 
farmers, the right on their produce. Sir, if 
this is done, then, I believe, that the real 
tillers or farmers having a right on the land, 
will be more enthusiastic in increasing the 
production, and I believe that production  
will  increase  definitely. 

Sir, while implementing these land re-
form measures, certain things have come to 
light. We find that a vast area of land has 
been transferred through what is called 
'benami' transfer. We have to find out these 
benamdars' and the proprietors who 'have 
transferred their land in the name of 
benamdars'. Sir, now it is being said that 
these 'benamdars'will be made owners of this 
'benami' land. 

Sir, what I feel that is \\ will not solve the 
problem, because these'benamdars' are of 
two kinds. One section is of people who are 
stooges in the hands of the landlords and the 
other section is non-existent persons, 'X', 'Y' 
or 'Z' or some name. And this has taken 
place with political  pat- 
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ronage of a section of corrupt politicians and 
with the connivance of corrupt revenue 
officials. Sir, if these 'benamdars' will be 
made the owners, if this policy is adopted by 
the Government, 1 think it will help those 
corrupt officials and also corrupt landlords 
who have made these 'benami' transfers. It 
will help them and they will perpetuate this 
corrupt practice. 1 think some steps should 
be taken to find out the real proprietors of 
lands which have been thus transferred, 
otherwise the revenue officials who are in 
league with the landlords will never know 
what is the real position. The land will be in 
the name of the landlord who will pay the 
revenue and will take the yield for himself. 
Sir, this will create a new problem, Now we 
have adopted the policy of fighting black 
money. A bulk of this black money has been 
invested in land. It has become a way of 
investing black money. This will create 
further black money. That will not be on 
record, the in come from this land will not be 
recorded anywhere and it will become a 
further source of accumulation of black 
money. Sir, the Government should try its 
utmost to catch these 'benamdars' and take 
action against these corrupt officials who 
have colluded with these landlords and also 
those who have transferred their lands in the 
names of 'benamdars'. They should also be 
punished. This is one thing, Sir. 

Sir, we have taken land reform measures. 
But these landless people will not be able to 
take possession of the land. Tenancy rights 
and laws have been amended in many States 
to give rights to the tenants and cultivators. 
Even then, large scale eviction of cultivators 
is taking place everywhere. Effective 
measures have to be taken. The motivation 
of our revenue officers and the Police is not 
to side with the farmers but to side with the 
landlords because most of them come from 
the propertied classes and they have a 
mental affinity with the propertied classes. 
As a result of this, when these evictions take 
place, they normally side with the landlords 
and not with the cultivators. Therefore, the 
Government should take steps to change this 
motivation of the officers who are involved 
in the implementation of the tenancy and 
land reform laws. 

Then Sir, we have banned bonded lab-
our.   In    our forest manuals   itself you 

will find that in forest villages, any adult 
male person who dwells in any forest village 
has to do some free labour for certain days. 
That is compulsory. I raised a question in 
this House and the labour Minister replied 
that no State Government has reported any 
such system. But, Sir, it is there in the forest 
manuals. It does not require any reporting by 
anybody. No steps have been taken so far. I 
would request the Government through the 
Deputy Minister who is present here that some 
timely steps should be taken. When bonded 
labour has been abolished, this system of 
free labour should also be abolished. It can 
be found out from the forest manual itself. I 
think it is available in the Central Secretariat 
Library. There is a system that whosoever 
resides in a forest village he has to do some 
free labour for some days. 

DR. RAMKRIPAL  SINHA : In which 
State ? 

SHRI NRIPATI RANJAN CHOUDH-
URY: There is a national policy on forestry. 
It is there. The next point is about the de-
velopment of Assam. Take the case of 
Assam. If tourism and sericulture are de-
veloped, then it will be able to gi\e some 
direction to the economy there. Whatever 
planning we do, we do not take into 
consideration the local conditions. The result 
is that whatever planning we are doing, the 
basis is adhoc, some industry here and some 
industry there, one project here and one 
project there. 

So, it does not have any total effect on the 
economy. Sir, so far as the development of 
economy in Assam is concerned, what 1 feel 
is that mass-scale involvement of people can 
only be possible if we develop sericulture, 
tourism and weaving industry. But these 
three sectors are being neglected in all the 
Plans. They were neglected in the last four 
Plans. In the Fifth Plan, some priority has 
been given to sericulture but no stress is 
being laid on the development of tourism 
there. Even when the State Government 
comes with a proposal of five or six lakh 
rupees for the development of tourism, they 
do not get it. My only submission is that 
whatever allocation of resources in the Plans 
is made, the local conditions should be taken 
into consideration. 
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[Shri Nripati Ranjan Chaudhury] 
Lastly, Sir, I want to draw the attention of 

the Minister to the fact that Assam being an 
economically backward State, no priority has 
been given in the industrial sector. Sir, we 
have only one public sector refinery. That is 
the only public sector industry in our State. 
Two paper mills were sanctioned for Assam. 
Since 1967, nine years have passed but these 
paper mills have not come to sight. 
Regarding the Bongaigaon refinery, now the 
buildings have come up but we do not know 
when it will be commissioned. So, my 
request to the Government will be to kindly 
expedite these projects so that within this 
plan period, within the Fifth Plan period, 
these projects can come up. Last of all, Sir,   
.    .    . 

MR.   DEPUTY   CHAIRMAN :   You 
have already made your last point. 

SHRI NRIPATI RANJAN CHOU-
DHURY : Only one point more, Sir. I want 
to draw the attention of the Government to 
the Asssam Government's demand for 
declaring Assam a backward State. Sir, the 
Assam Government has demanded that 
Assam should be declared a backward State. 
Unless it is declared a backward State, bank 
financing to the co-operative societies for the 
development of agriculture and agro-based 
industries in the rural areas cannot take 
place. In order to extend this facility to the 
rural folk of Assam. I think, the Assam 
Government has made a demand like that. I 
would request the Government to concede to 
their demand. Thank you, Sir. 

SHRl KRISHNARAO NARAYAN 
DHULAP (Maharashtra) : Mr. Deputy 
Chairman, Sir, with your permission, I will 
now take part in the deliberation on the 
Appropriation (No.4) Bill, 1976, to authorise 
payment and appropriation of certain sums 
from and out of the Consolidated Fund of 
India for the services of the financial year 
1976-77. 

Sir, much has been said about the 20-
point programme, after the declaration of the 
emergency and its implementation. To my 
mind, it appears that the urgency which was 
felt at the time of the proclamation of the 
emergency is no-where to be seen at present. 
Instead of that urgency and that thrust, laxity 
is prevailing and a sense of complacency has 
risen at different levels.   For example, Sir,   
it has been said 

about the establishment of regional rural 
banks that it was a sort of panacea for all the 
problems which the rural community is facing 
in this country.   For the freed ibonded labour, 
they say that Rural banks have to be 
established and that they will get financial  
help  from these banks.   It has been said that 
for the marginal  farmers, small  farmers   and 
agricultural   labourers and for all activities 
connected with the agricultural development 
in the rural areas, the establishment of 
regional rural banks will be sufficient   to   
meet  their requirements and     solve    their     
problems.       Today also     hon.      Minister,      
Shri      Pranab Mukherjee, referred to the 
establishment of regionl  rural  banks.   How  
many  banks have been set up since the 2nd 
October, 1975 ?   The reply has been given 
today is answer to one of the questions. Only 
19   banks  have  been  established  in  ten 
States. Shri Choudhury pleaded   for his State 
of Assam to be declared as a backward State.   
He is not here now. The names of the] States 
in which these banks have been established   
are :   Andhra   Pradesh   (1), Bihar (2), 
Haryana (2), Jammu & Kashmir (1), 
Karnataka (1),  Madhya Pradesh (1), Orissa 
(2), Rajasthan (1), Uttar Pradesh (6) and West 
Bengal (2). These are the regional rural banks  
established  since  2nd October, 1975. And, 
Sir, for small farmers, marginal farmers, 
agricultural labourers do you know how much 
money has been advanced by these 19 banks? 
The total money has been advanced by these 
19 banks is Rs. 29-32 lakhs. And, Sir, do you 
know how.,many persons have been 
benefited? The   number   of   beneficiaries   
is 7,557. This    is     the   urgency    for    the   
rural backward people. For the last six 
months these banks are working in different 
States and only Rs. 29 -32 lakhs have been 
disbursed by them to the needy persons in all 
the States in which these banks have been set 
up. This is the urgency, Sir. And, here they 
have mentioned small farmers, marginal  
farmers and  agricultural   labourers but no 
details   have  been   given.   What about the 
freed bonded labourers ?   For them what is 
the source of money for their rehabilitation?   
Nothing has been mentioned. Mr. Choudhury, 
in your State, which is a very backward State, 
no regional rural bank has been established. 

AN HON.  MEMBER ; What  about 
Kerala ? 
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SHRI KRISHNARAO NARAYAN 
DHULAP : Yes, there are many States 
where no regional rural banks have been 
established. There are only ten States where 
these 19 regional rural banks have been set 
up since the declaration of emergency or 
since 2nd October, 1975. This is the sense 
of urgency for the downtrodden people for 
whom this 20-point programme has been 
promulgated by the Prime Minister. So, Sir, 
if that sense of urgency is removed once for 
all from the scene of this country naturally 
there is comlacency and nothing else. 
Bureaucracy is getting stronger. There is 
n.o opposition: Nobody is there to chal-
lenge. As a result of all that the whole 
political scene and economic activity in this 
country which we see now is backed by 
complacency. Everything is only on paper. 
Slogans are being given. Papers are full of 
pronouncements made by the Government 
but actual implementation is of the type that 
I have stated. The functioning of the banks 
which are supposed to be the backbone for 
the agricultural and rural development of 
the country, is far from satisfactory. 

The second point in which I am vitally 
interested, which has been referred to by me 
earlier also on the floor of this House, is 
regarding the border dispute between 
Maharashtra and Karnataka. There are, of 
course, other border disputes also. The then 
Home Minster, Shri Umashankar Dikshit, 
had promised the people of this country on 
the floor of this House that he would see 
that these border disputes are solved soon. 
There was a border dispute between Haryana 
nad U.P. which has been amicably settled. Of 
course, the Bill has to be brought before this 
House. There are other disputes still 
pending. Punjab and Haryana have a border 
dispute. That border dispute is still there. 
There is a border dispute between Madras 
and Karnataka. The border dispute between 
Kerala and Karnataka is still there and the 
border dispute between Maharashtra and 
Karnataka is hanging fire continuously for 
the last 25 years. 

This is high time, Sir, that the Govern-
ment took up this matter. Border dispute 
between two countries, between Bangladesh 
and India can be solved very easily; border 
dispute between Pakistan and Hindustan can 
be solved easily but border dispute 

between Kanataka and Maharashtra is not 
being solved. It has already taken more than 
25 years and it is high time that this dispute 
was sovled. Whenever a question is put to 
the Ministry concerned, they give the reply 
that it is under consideration of the 
Government. When the question is put 
again, they say it is under the active consi-
deration of the Government. When we ask 
for some further details, then they say that in 
the public interest it is not desirable to 
divulge the information but the Government 
is moving very fast. If that is so, then I 
request the Minister concerned, throgh you, 
Sir, that he should take immediate steps to 
see that his long-standing vexed question is 
immediately solved. It is no use saying as is 
said in the Home Ministry's report which 
says that to look into the question of 
linguistic minorities, the office of the Deputy 
Commissioner of Linguistic Minorities has 
been removed froi Bombay and shifted to 
Belgaum. Simply re-moving any office from 
one place to anothei is not going to solve the 
problem. Therefore, Sir, I would request, 
through you that this problem may be solved 
immediately. 

As far as payment of remunerative prices 
to the agriculturists for their commodities is 
concerned, I would urge upon the 
Government the necessity of paying s 
remunerative price, if you want to enthuse 
the farmer of this country to take to agri-
culture as his way of life. and see thai there 
is more production on this front Unless and 
until remunerative prices an given for 
agricultural produce, you woulc not get 
more production in the country Sir, I will 
only refer to a very importaw observation 
made by Dr. Thomas Balogl who was a 
professor in Bailiol College Oxford. At the 
time of formulation o the Third Five Year 
Plan he observec and his observation still 
holds good—anc it should be taken note of 
by this Govern ment and he says  : 

"It is essential to give the farmer; 
complete assurance that they will, if the; 
increase their production, be able to sel it, 
and sell it at a profitable price. It i unfair 
that the peasant should b put into a 
position where he can onl; lose... If prices 
are not allowed to soa they must not be 
allowed to fall eithei To play a game with 
false dice with th farmers    at  the 
beginning  of a  Thir 
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IShri Krishnarao Narayan Dhulap] Five 
Year Plan which demands their utmost 
contribution for its success, telling them, 
"Heads T win and tails you lose is not the 
best way of promoting that enormous 
increase in agricultural production which is 
imperative in India." 

This observation was made at the time of the 
formulation of the Third Five Year Plan. 
Still, Sir, there is some misgiving. The prices 
are falling in this country and the 
Government is very jubilant to say that the 
prices are falling. Prices of what? Prices of 
agricultural commodities are falling. Prices 
of industrial products are not falling. 
Industrialists are making huge profits in this 
country. If the agriculturists produce more, 
there is nobody in the market to purchase. 
Our hon. Minister Jagjivan Ram Babu has 
said that the agriculturists will not be put to 
loss and if the prices fall down below a certain 
level, the Government will come into the 
market. But that is not the case. In 
Maharashtra, the State Government has 
declared that they will not come in the market 
to purchase whatever surplus of agricultural 
produce is available in the market. They 
have not come. They have no money to 
purchase the surplus from the agriculturists. 
Whatever agency was there, that is not 
functioning at all and, therefore, Sir, the 
prices are coming down. The Government 
has declared Rs. 105/- as the support price 
but'in Maharashtra, at present, the price is 
Rs. 90/- per quintal or Rs. 80/- or Rs. 85/- 
which is being paid to the farmer. The 
agriculturists are being looted in the market. 
Only today, the hon. Minister gave an answer 
to some of the Members here that the prices 
of cotton in the market are rising. The prices 
have risen. But when the agriculturists 
offered their cotton produce in the market, 
the prices crashed down like anything. There 
was no machinery whatsoever to purchase 
the cotton and therefore, at that time, 
whatever cotton that came to the market was 
purchased by the middlemen. The prices are 
rising now. Who is going to be benefitted by 
this Not the cotton growers. They are being 
looted and the middlemen are getting the 
lion's share. Are we going to keep our eyes 
closed when lakhs and crores of people are 
dependent upon agriculture? If this the 
market situation, it would be very ;difficult to 
expect   the  farmers to produce 

more. We cannot pursue a policy of 'heads I 
wiln, tails you lose'. If double standard are 
applied by the Government in regard to the 
agriculturists, this would ultimately result in 
the crushing of the whole agricultural 
community in this country. 

I would like to mention one other problem 
which is also connected with agriculture. In 
Maharashtra, there are four agricultural 
universities. In certain areas like Konkan 
where paddy is being grown, a pest is 
prevalent which is known in the local 
language as "Khodkida". No antidote has 
been found for this so far. In regard to 
research, we see that a sum of Rs. 7,53,000 
has been allotted for the Department of 
Agricultural Research and Education. 
Similarly, payments to the Indian Council of 
Agricultural Research amount to Rs. 
45,50,63,000. This is a big amount, But 
what have they done in the field of reserch 
In this connection, I would like to refer to 
the Draft Fifth- Five-Year Plan-Part II, 
wherein something has been said about the 
agricultural research done in the Fourth 
Five-Year Plan. They have said: 

"The total provision made for agricul-. 
tural research schemes to be financed by 
the ICAR was initially placed at Rs. 57 -5 
crores and later increased to Rs. 61 -23 
crores. Against the above outlay, the pace 
of expenditure was extremely tardy in the 
initial years. In the first year of the Fourth 
Plan, the expenditure was only Rs. 3 -5 
crores. There were as many as 64 schemes 
in which no expenditure was incurred. In 
the second year, the pace of expenditure 
somewhat picked up to reach a level of Rs. 
6 -3 crores. Even so as many as 16 research 
schemes did not get off the ground." 

This is how research is being done in the 
agricultural sector for the benefit of the 
farmers. If this is going to the state of 
affairs, if this is going to be the performance 
of the different Ministries as far as 
agriculture is concerned, agriculture would 
not get its due in course of time, the whole 
agricultural commodity would be extinct 
and there would be no increase in production 
in this country. 

SHRI SRIMAN PRAFULLA 
GOSWAMI (Assam): Mr. Deputy 
Chairman, Sir, I rise to speak on the Ap-
propriation (No. 4) Bill. 1 could not speak 
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during the general discussion on the Budget 
and, therefore, I take this opportunity to 
highlight certain basic things. Sir, 1 would 
like to lay more emphasis on certain basic 
problems than on the mathematical side of 
the Budget or the Appropriation Bill. First 
and foremost is the administrative machinery 
which is known as the bureaucratic system. 
As long back as 1952 when I entered the 
State Assembly, in my maiden speech in the 
State Assembly I laid great emphasis on 
revolutionising the administrative 
machinery. Again, Sir, when I came to 
Parliament here, I spoke in 1968 first and 
later in 1975 also about the urgent necessity 
of reforming, revolutionising or reorienting 
the administrative machinery. 

Today the emergency has brought dis-
cipline in our country and there is a proper 
atmosphere to implement some of our basic 
policies to remove poverty from the country. 
We are supporting the 20 point programme 
given to us by the Prime Minister and as a 
first step to make this 20-point programme 
successful. It is imperative today that we 
must realise that our outdated administrative 
machinery or bureaucracy must be 
reoriented or revolutionised. Although I 
spoke long ago but today the realisation has 
come, and our Prime Minister also has laid 
stress on the reorientation of the 
administrative machinery, for speedy 
implementation of the 20 Point Programme. 

Sir, many administrative reforms bodies 
had been appointed and many reports had 
come, the last one and which took the 
longest time being the Administrative 
Reforms Commission headed by Shri Hanu-
manthaiah. But today, forget those reports 
don't consult them do not give those reports 
much consideration. Tf you send it for 
consideration to the bureaucracy again it 
will take more time and it will be further 
Complicated. Decide the basic policy as to 
how to reform this administrative 
machinery, how to quicken the process, how 
to give justice to the needy people, specially 
the rural people, the poor people, who are so 
are so long suffering under poverty and 
social injustice. We need not go by those 
reports. It is a simple affair Minimise this 
noting system. At present, with the system 
which we have inherited from the British, 
we have so many dealing clerks, so many 
files with noting after noting so many 
superintendents,   Section Officers, 

Additional and deputy secretaries attached to 
each department along with the Ministers. 
All this takes a long time. Sometimes the 
files are to be found out on missing you 
cannot fix the responsibility to anybody for 
lapses. This noting is nothing but repetition. 
Sir, I shall read out from what I spoke during 
the Budget discussion on 20th March, 1968 
in the Rajya Sabha  itself:— 

"The bureaucracy is growing and grow-
ing. We have inherited from the British 
imperialism an imperialist bureaucracy. 
Instead of reducing that bureaucracy we 
have been increasing it, and I am afraid that 
some day this bureaucracy will grow to 
such an extent that it will not only kill 
itself but will kill us also. So it is time that 
we should be alert to reduce bureaucracy, 
decentralise the power to village level to 
the district level, increase the power of 
district officers in all spheres of 
administration; let them decide, let them 
implement; make them responsible. 
Instead of having so many secretaries, the 
Minister is sufficient to dictate the policy 
and one Secretary is enough to carry out 
and circulate it to the district level." 

Now Sir, the present bureaucracy is doing 
nothing but delaying the process. The 
multiple levels of consideration must go. 
Let one officer be made responsible for a 
specific job, and he must dispose of the 
matter within a limited period prescribed 
and if he cannot do it he should be removed 
from the job or downgraded. Promotion 
must be on the basis of performance and not 
on the basis of seniority. Our administrative 
machinery must be quick, responsive and 
efficient to deal with matters in the shortest 
time and render all necessary help and 
justice and remove the grievances of the 
people. 

Sir, another thing which I have to say is 
that expenditure on the administrative 
machinery is very high in India. There are 
clerks, peons and what not. If a Secretary 
gets an additional department under him, 
then all the paraphernalia of peons, typists 
and so on will be there. I do not know much 
about the details here but in my State, if a 
particular head of a department is allotted on 
an extra head of work, then he will get more 
typists and office assistants. 
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[Shri Sriman Prafulla Goswami] 
Then he also gets more peons, and those 

peons are made to work as domestic ser-
vants. So the expenditure should be 
drastically curtailed. The system should be 
simple and economical. 

What is Delhi today ? As 1 said on the 
last occasion, Delhi has grown so much. In 
the evening, sometimes I travel by bus and 1 
find long queues of office workers. 
Sometimes it takes them hours to board their 
buses. Delhi should not be a longer place 
with bureaucratic system. The officers and 
staff should go to the villages and districts. 
Then power must be decentralised to the 
panchayat level. As I told the House on 
various occasions, it would be the best 
method of implementing our policies. Power 
should be given for-Panchayati Adalats to 
deal with simple cases. The village people 
need not come to cities or the Capital. They 
should be able to get whatever they need from 
their panchayats and co-operatives. Also, 
panchayati raj should be there. 

Then, as 1 told the Parliament earlier also, 
the present judiciary must be drastically 
changed because it does not provide the 
necessary justice. Justice delayed is no 
justice. There are cases lying pending in 
courts or 10 to 12 years both in the High 
Courts as well as in the Supreme Court. The 
rich people, on getting adverse judgments 
from the lower courts, can move the High 
Courts or the Supreme Court. But the poor 
people cannot affored the expenditure 
involved, with the result that they do not get 
any justice. If we want to implement the 20-
point programme, first' our judiciary must 
undergo a drastic change. I welcome the 
proposed Constitutional amendments. We 
have made so many amendments to the 
Constitution. But now the Swaran Singh 
Committee has focussed some points, and I 
wholeheartedly support them. There is 
urgent need not only to re-define our 
Fundamental Rights, but also to limit the 
property rights. Under article 226, anything 
can be brought to the High Court or the 
Supreme Court and a stay order can be got. 
This is no justice. Therefore, the 
Constitution must undergo a change to meet 
the present needs, to meet the challenge. 
Otherwise, we connot implement our 
policies to improve condition of the poor 
people, we cannot go towards our goal of 
socialism. 

Then,   coming  to   another   point,   we 
should  give more attention to the rural areas 
because most of our population, say, 80 
percent of our population, lives in village. 
But for the most time we have been giving 
more attention to cities because the officers 
are living there, the rich men are living there, 
and there are so many amenities available, so 
many parks, flowers, transport facilities, and 
what not.   But we have been neglecting our 
villages.    Now, it is our    Prime Minister 
who has realised the situation and has given 
direction in terms of these 20 points to go to 
the villages in order to implement the 
policies. Now, there   are certain things which 
the villagers   should get. Should they have 
drinking water first   or should we provide 
water for fountains in parks    herein  cities?   
Sometimes, I feel morally guilty to stay here.   
But then 1 am also  continuing  like  others.   
As  I  said, there should be drinking water 
facilities made available to the villagers.     
Then, priority should be given to power for 
rural areas. Panchayats should    play their 
role, as is given in the Directive Principles of 
the Constitution.   When the Constitution is 
amended,   I would request the  law Minister 
to make uniform the concept of law for 
village Panchayat which could be followed 
by all the States. 3 p. M. 

The Panchayat may not come to the 
Central List but the Constitution should be 
amended in such a way that there should be a 
uniform law by which you can have 
decentralisation of power. Many of the 
people, when they become MALS, do not 
like to give power to the village panchayats ; 
even in the appointment of primary teachers, 
the MALS have got their quota. All these 
things are going on in the name of socialism 
or whatever you call it. I sometimes wonder 
many young men speak very often of 
socialism but in practice, you will find that 
they are all for the accumulation of wealth, 
for living in a high standard in the towns and 
cities and for going in cars during elections, 
for delivering lectures about socialism and 
then coming back to towns at night they 
forget everything. They do not like to stay in 
Villages with the people. We are freedom 
fighters of the old type; our conscience 
always pricks. I am a freedom fighter, left 
college in 1930 and now of 65 years of age. 
So, I am speaking with my experiences. 
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Priorities in respect of villages should be there  
; essential consumer goods for the people   
should be there and each village panchayat 
should have a two-storeyed house costing 
about Rs. 40,000 or  Rs.  50,000. They     
should     have     a     co-operative consumers' 
society there with a godown. They  should   
have .the  foodstuffs   there. They should have 
a small   library for the cultivators and others 
along with an office for the panchayat.     But 
today we are not giving priority to one such 
building whereas we are constructing 
multistoreyed buildings in   cities.   I have been 
pressing our Chief Minister also to give the 
panchayat a dak bungalow or a two stoTeyed 
house   with C.I. sheets roofings.     If you have 
a store house for Paddy procured from the 
village, when any emergency comes, you can 
give that paddy.   Now, paddy has to come 
from a distance of 75 miles or 85 miles and 
there is the transport problem.   Village people 
are to pay much more than the sale price which 
they get at the time of  sale.   Recently, I  
performed a continuous  padyalra for four 
days.   I did not come back to my home.   I 
covered about 75 kms.   I stayed in the villages 
and I had rest only for three or four hours a 
day.   Even   at 2 -00   a.m. I was visiting the 
villagers and talking to them.   In  the   Nalbari   
Sub-Division,  I covered five MLA's 
constituencies.   In the rural areas I found that 
there were many needy, landless people.   
According to the Government records, there 
were some lands. But the rich men were   
occupying them. The poor people were to get 
the lands but distribution was delayed for about 
one year. There were manipulations by the 
revenue staff and by the police.   For the last 
six or seven months during emergency even 
this is not rectified.   They said  that they had 
given applications, to the Minister even, who 
happened to be from that   area.     1 spoke to 
our Home Minister to expedite the matter who 
is now   entrusted there. The land is limited.     
But   whatever land is available above the 
ceiling limit, that is not also not distributed to 
landless cultivators.   Many things are not 
happening; many reports are coming in.   The 
prime Minister knows that some people are 
very corrupt from top to bottom.   Whenever 
we hear her speeches she says, go to the village 
level and implement the policies.   We are 
fortunate to have a great Prime Minister who 
has surpassed her predecessors, who has 

indomitable courage, conviction and capacity 
to lead our country towards the goal 
professed by Mahatma Gandhi and Jawa-
harlal Nehru. She is, like Jawaharlal Nehru, 
not only our Prime Minister, but our greatest 
national leader and also a • distinguished, 
renowned and popular states man of the 
world. 

To-day India's prestige and image has gone 
high in the world under her leadership. Further 
the policy of non-alignment   and maintaining 
of   peace in the world is ably demonstrated 
and worked out under her leadership.   India is 
having more and more friends  among  nations    
because    of her sincerity of purpose and 
truthfulness to friendship.   It  is   now  our  
imperative  and urgent   duty   and   obligation   
to   remove poverty from our country by 
selfless, sincere, devoted and dedicated hard 
work   under the leadership of our beloved 
PrimerMinister Shrimati  Indira Gandhi.   Let  
us take a pledge to fulfil the 20-point 
programme now and be ready to follow it up 
with the next steps.   Jai Hind. 

SHR! B.V. ABDULLA KOYA (Kerala): Mr.  
Deputy Chairman, Sir, it is a pleasure to 
support the present Appropriation Bill, 1976, 
presented at a time of price stability and 
national discipline.        The Bill has rightly 
been framed to stimulate production and 
investment, and has accelerated steady 
growth in the economy    of our country. But 
it is not out of place to point out here that the 
considerations shown to the backward   areas   
and   backward   communities are  far  from  
satisfactory.   Even  though the Deputy 
Finance Minister claims that she has laid the 
greatest stress on the completion of ongoing 
projects like agriculture, irrigation, power, 
etc., she has not unfortunately given the same 
importance for the development of backward 
states, areas and communities which have 
been neglected for a pretty long time.   Sir, 
States like Kerala, which has accumulated 
problems like density of population, the 
largest number    of educated   unemployed,   
scarcity  of  staple food, etc., should have 
been given some priority in  the  Budget 
considering  their limited capacity for 
development on their own, and the scanty 
attention they have had during the past Five-
Year Plans.   In Kerala, some of the acute 
problems like the Calicut aerodrome,   the   
State   coir   development project, the 
Guruvayoor-AUeppey railway line, off-shore 
oil exploitation and  develop- 
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[ShriB. V.Abdulla Koya] ment of 
Beypore port, are still without any attention 
from the Central Government to help them. 
So also, my community, the Muslim 
community, which' is economically and 
educationally backward compared to my 
other sister communities, is not shown the 
same sympathy and encouragement as 
shown to the Scheduled Castes and Schedul-
ed Tribes. In Kerala, we have a system of 
reservations for all the backward communi-
ties including Ezhavas and Muslims in the 
educational institutions and Government 
services. Some such remedial measures by 
the Centre also are necessary to be taken up, 
to be followed by other States also. 

As for the 20-point programme, all the 
important patriotic sections and political 
parties in the country have whole-heartedly 
supported the measures initiated by our 
beloved Prime Minister and her Govern-
ment. But I would say that there is a 
slackening of discipline in some of the 
public utility departments like the Posts and 
Telegraphs, the Telephones and the 
Railways and also in the Passport Depart-
ments now working in Kerala. Our tele-
grams and letters are very often delayed 
abnormally even now and the catering 
service in the Railways is far from satisfac-
tory, if not too expensive and unbearable. 

The representation .given to the back-
ward communities in the services is still not 
upto the mark and no serious attempts are 
made in this direction. 

In the field of family planning, my party 
and myself wholeheartedly support the 
Government's policy. But at the same time 
we are a little perturbed over the over-
enthusiasm shown by some of the political 
workers and officers. I am sorry I cannot 
support the measures beyond the method of 
educating and persuading the people. I am 
against coercive methods. 1 do not forget to 
acclaim and support the statement of our 
Prime Minister in this matter that 
compulsion is not the policy of the 
Government.   Let us follow this spirit. 

Another point to be touched upon is the 
socalled beautification of towns and cities. 
Un-interested leaders and bureaucr the name 
of beautifying towns and cities have 
repeatedly caused untold miseries to the 
poor people without giving them alternative 
sites or dwelling units simultaneously. 

Lastly, before I conclude, I want to bring 
to the attention of our Minister the persistent 
nature of the prices of commodities like 
toilets, cosmetics and medicines the prices of 
which have neither fallen nor come to a 
satisfactory level like the prices of food 
grains and other articles. Government will 
have to compare the present prices of such 
articles to those of pre-emergency period. 
Even though supplies are satisfactory, 
Government should take effective measures 
to bring down their prices also. 

In Kerala many of the doubtful economic 
offenders are kept under custody while 
notorious offenders are let off. That is the 
situation we have seen in Kerala and in some 
other cases. I request the Minister o take this 
up with the authorities concerned and to see 
that suitable remedial measures are adopted. 

SHRI K. K. MADHAVAN (Kerala) : 
Mr. Deputy Chairman, I am for the first 
time on my legs on the floor of this augus 
House. I am very happy to support the 
Appropriation Bill presented by the hon. 
Minister. 

Coming as I do from Kerala, 1 feel it my 
duty to present before this House some of 
the burning problems of my State. As my 
friend from the Opposition earlier stated, 
there are certain urgent problems which have 
to be tackled immediately and urgently. The 
first one is the location of the Super Tanker 
Berth at Cochin. As you may be aware, 
Cochin has one of the finest natural harbours 
in India. No less a person than the Prime 
Minister of India, Shrimati Indira Gandhi, 
Proclaimed in May 1972 at Cochin that there 
is no doubt about the sanctioning and 
commissioning in time of the Super Tanker 
Berth at Cochin port. Now most 
disheartening news has come in the press 
that some Committee has been entrusted 
with the task of re-examining the necessity 
desirability or otherwise of sanctioning this 
very important scheme from the point of 
view of Kerala and in the interest of the port 
itself. 

Sir, you may be well aware that Cochin 
is the only port which has on either side two 
new ports, I mean, the Mangalore Port and 
the Tuticorin Port. These are very important 
ports. At the same time, Sir, I may be 
permitted to point out that Cochin as a port 
has got the right to continue as well as 
expand its activities. As a matter of fact, the    
present   position of   Cochin 
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Port is that exports from this port are going 
down largely because of the fact that no 
proper attention is paid to it by way of more 
and better investment on its maintenance and 
expansion. It might be thought that because 
of the operation of the oil wells in the 
Bombay High area, it may not be as 
necessary as it was found earlier to have the 
super-tanker berth at Cochin. If the Arabian 
oil fields can feed the Cochin Refinery which 
is in urgent need of expansion, as admitted by 
the Government of India and the Planning 
Commission, simply because of finding oil in 
the Bombay High region, should Cochin be 
denied the opportunity to expand? That is 
why I say that the sanctioning and 
commissioning of the super-tanker berth at 
Cochin at the earliest is one of the most 
important problems and one of the most 
important and urgent needs of the State of 
Kerala and it is not only the urgent and 
important need of the State of Kerala, but it 
is alsa the urgent and important need of the 
whole South India. 

Sir, you may kindly permit me to say that 
I hail for the Cochin Port area ; actually, Sir, 
I hail from the particular village where this 
super-tanker berth is to be located. Sir, I do 
not want to press this point any further. I 
would earnestly request the Government to. 
see that the demands of the Cochin Port and 
the requirements of the State of Kerala are 
properly attended to and the super-tanker 
berth, as promised by the Prime Minister 
which has been already examined and 
finalised, is commissioned early. 

My second point is about the setting up 
of a Coconut Board which has been re-
commended by the State Government. Sir. 
Kerala, as you know, is the land of coconuts 
and Kera means cocontuts. Probably, Sir, 
Kerala has near monopoly in this particular 
agricultural commodity. Therefore, it is no 
gainsaying the fact that the Kerala State 
Government has made an appropriate 
recommendation, a pertinent 
recommendation to the Government that a 
Coconut Board should be constituted as a 
statutory body urgently. 

Then, Sir, my third point is about the 
development of the coir industry. A sum of 
about seven crores of rupees was promised by 
the Ministry of Industry a little earlier. 

But I do not know why that money is not 
forthcoming though we have waited suffi-
ciently long. I do not know what exactly is 
going to be the amount if at all it is going to 
be sanctioned. Sir, this is an industry and 
coir is a very important fibre produced in 
India and it is as important as jute if not 
more. Therefore, it is the urgent duty of the 
Government of India to see that this industry 
is allowed to expand since it is a very good 
foreign-exchage-earning industry. Coir 
industry is largely a cottage industry which 
feeds nearly fifteen lakhs of people in the 
coastal areas of my State. Sir, these fifteen 
lakhs of workers, the le half-starved workers 
and under-paid workers and these 
underemployed workers are not interested in 
your hair-splitting arguments or 
recommendations regarding the pattern of 
assistance or the quantum of assistance that 
should be made available to the industry for 
the benefit of Kerala. 

My fourth point is the development of 
handloom. Handloom development is one of 
the items of the 20-point programme. 
Therefore, I need not emphasize on it much 
because according to the 20-point programme 
the Government is alive to the situation and 
to the needs of this particulars industry. My 
only request is that sufficient amount should 
be set apart for Kerala for the development 
of handloom. 

I shall be failing in my duty if the ques-
tion of agricultural development and land 
reforms is not touched. As is well known, 
land reforms is the basic economic progra-
mme.   That should have precedence over 
any other economic programme.   There is a 
pretty  old   Resolution    of   the Karachi 
Congress formulated about 40 years back. 
We never had a dearth of slogans or pro-
grammes or even   policy statements.   But 
there was no   yearning, there was no intel-
lectual conviction or even emotional con-
viction  to   put   forth   these  programmes. 
Unfortunately,  when the Karachi Resolution  
was passed by the Indian National Congress, 
this country was not free.   But now this 
country is free.    It should now have been 
given the utmost priority.   The 
implementation of the slogan 'Land to the 
Tiller'  should  have  been  given  the  first 
priority.    But so far it was only a slogan. 
But,   fortunately,   under   the   enlightened 
leadership of our Prime Minister, agrarian 
reforms and land refoms have been placed 
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[Shri K. K. Madhavan] as the most 
important items on the 20-point programme. 
This is a very important programme and it 
deserves congratulations from all quarters. 
This programme should be implemented as 
the first item on the 20-point programme. 

I may be permitted to go a little farther 
and say that I for one believe that land, 
which includes water also, and the under-
ground riches are the property of the nation 
or the property of the people at large. This is 
a fundamental principle of socialist 
economy. I fail to see why there should be 
any hesitation to accept this fundamental 
principle of socialistic philosophy. So I press 
that this principle should be accepted before 
long. If you do not accept it today, Sir, 
tomorrow you will have to accept it under 
compulsion. 

Now, what is the position about land 
reforms ? Land should belong to the actual 
cultivator. This principle is accepted. But I 
see, as my hon. friend who spoke just before 
me stated, that big industrialists, big bankers 
and high placed officers have fabulous 
incomes by way of savings and earnings 
through non-agricultural operations. 1 raise 
this question, Sir, whether this privileged 
section of the community deserves to have 
the right to keep land which is the means of 
agricultural production. I question the 
validity of our laws which define anybody 
who owns a few bighas of land as landowner 
or as farmer. I refuse to concede this. Big 
industrialists, big bankers or high placed 
officers with non-agricultural, fabulous in-
comes should be declared as disentitled to 
keep land. This is a very important problem. 

So far as the question of land reforms is 
concerned, I come from a State, the State of 
Kerala, which in the matter of land reforms 
is a poineer. There is a lot of propaganda 
about the success of land reforms in this part 
of the country. I agree with this to an extent, 
only to an extent. The history of land 
reforms in Kerala goes back to about four 
decades. 

As an improvement on previous legis-
lation by congress Governments the Land 
Reforms Act was enacted by the United 
Front Ministry under compulsion from the 
Congress.   But when the stage of im- 

plementation came, they deserted office. 
Shri Shankaran Namboodiripad who was 
the Chief Minister at that time tendered his 
resignation under compulsion of the vested 
interests who were in the Marxist Commu 
nist Party. My friends in the opposition have 
absented and are not here. Otherwise, 
they would have found it difficult to 
defend      their     action. They      did 
not want to implement it. Then it became the 
duty of the Congress with the other allied 
political parties which were returned to 
power, to implement this law with priority. 
The present Government is implementing 
this Land Reforms Act. This implementation 
is going on for the last four years. 1 may be 
permitted to state that we have touched only 
half of the programme. The other half re-
mains to be implemented. I do not know at 
what point of time it will be completed. We 
talk a lot about legal assistance to the poor. 
If there is any sphere in which free legal aid 
to the poor is necessary, it is the sphere of 
the small tenants and hut dwellers who seek 
justice at the doors of the land tribunals. As a 
lawyer, I have had the painful but pleasant 
experience of defending these unfortunate 
people I believe that unless land is placed in 
the hands of the poorer sections of the 
society who cultivate and want to cultivate 
land, there is no salvation for this country. 
Man> of the poor people want to put up 
small huts. Tenants without record find it 
very difficult to prove their cases before the 
Land Tribunals. That is why I suggest that 
the officers who decide the destinies of 
hundreds and thousands of poorers sections 
of people should be tried and trusted people 
with a sense of welfare and progress of the 
poor people. (Time bell rings). I may be 
given a few minutes more, Sir. This is the 
position. Unless the poorer sections of the 
society are given proper legal aid, it will be 
very difficult to implement land reforms. 

Now, Sir, I come to the Scheduled 
Castes and the Scheduled Tribes whose case 
I have to advocate by virtue of my birth. 
Some of our friends here were stating that 
assistance should be given on the basis of 
economic backwardness. I question this. It 
has become a fashion to borrow socialistic 
terminology and socialist ideas without 
looking into the   realities 
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of this great country, culture of this great 
country and the tradition, history and geo-
graphy of this great country. The failure of 
the communist movement is because of this. 
While the communist movements on other 
countries have succeeded and have come to 
occupy seasts of power, it has fallen as 
under in this country. Why ? Because they 
do not know this country. They do not 
understand the people of this country. 

When Karl Marx formulated his philo 
sophy one century and a quarter ago, sitting 
in the British Museum in London, he did not 
know, he did not conceive of the social 
conditions in India. Of course, he has written 
a few articles on India. I do not hide that. But 
Karl Marx's phraseology as well as his 
philosophy and his economic theory 
formulated without looking into the face of 
the Indian economy as well as the Indian 
society and the social order. That is why they 
have failed. And no less a person than 
Mahatma Gandhi, the Father of the Nation, 
took up the responsibility, and the cause of 
bringing up the Hanjans the downtrodden, the 
lowest among the low. Thanks to the Father 
of the Nation—Sir, I pay homage to the 
Father of the Nation— Mahatma Gandhi and 
the architect of the nation, the late Jawaharta! 
Nehru. These great leaders of this country 
served the Harijans and they have taken up 
their cause and tried to place them on their 
rightful place. Now, what is the position ? 
There is some assistance, some sort of 
educational and financial assistance, and 
some assistance by way of recruitment and 
even in promotions being given to the 
Scheduled Castes and Scheduled Tribes. That 
serves to solve only a part of the problem. 
These measures are meant for undoing the 
wrongs done to a set of people, a class of 
people, for centuries and I may say for ages. 
The wrongs done to these unfortunate people 
in the course of centuries, in the course of 
ages, cannot be wiped off overnight. They 
cannot be wiped off in 25 years. It will take 
much more time to annihilate these shameful 
injustices from the face of this country. So, I 
would plead that more vigorous measures, 
more liberal measures, have to be adopted for 
the amelioration of the conditions of this 
weakest sections of the people— 5—
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the Scheduled Castes and Scheduled Tribes. 
(Time bell rings.) 

Sir, one more point about bonded labour. 
We are abolishing bonded labour after 25 
years of the establishment of the Republic of 
India. Now, Sir, restoration of tribal lands is 
one of the points in the 20-point programme. 
Today, I read in some newspapers that 
restoration of tribal lands to these 
unfortunate, poorest sections of people has 
found utmost resistance and opposition in 
Maharashtra. If this is the position in an 
enlightened State like Mah?.-rashtra, I 
shudder to think what would be the 
condition in the backward areas. I request 
the Government to bestow very-very urgent 
attention to this important problem. Sir, in 
my own State, resistance to the restoration 
of tribal land is increasing because of the 
latest political conditions and pattern of 
political relationship. I am afraid, Sir, that 
one important point in the 20-point 
programme, namely restoration of tribal 
lands, probably, will be the first casualty in 
my State in the present set-up unless 
prevented. I would request that the 
Government of India should come forward 
with .a more vigorous policy and give man-
datory directives to all States that these erst-
while slaves and tribals should be looked 
after in a better way.   Thank you. 
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"I have urged the Planning Commission 
in the past to give special attention to the 
problems of hill areas." 

 
"Unless adequate programmes are 

evolved for the conservation and proper 
utilisation of the resources of the hill areas, 
problems would arise not only for those 
areas, but, problems would crop up which 
would seriously affect the economics of the 
plains also." 

 
"Special measures should be taken to 

accelerate the process of development in 
the hill areas." 

 

"to draw up a separate integrated plan for 
the hill areas." 

 

"The hill areas differ in their resource 
endowments, problems and potentialities. 
They should be looked upon as distinct 
entities and no general purpose programmes 
or schemes should be thrust upon them." 
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utilisation of the resources of the hill areas, 
problems would arise not only for those 
areas, but, problems would crop up which 
would seriously affect the economics of the 
plnins also". 

 
"Special measures should be taken to 

accelerate the process of development in 
the hill areas." 

 
"to draw up a separate integrated plan 1 

for the hill areas". 

 
"The hill areas differ in their resource 

endowments, problems and potentialities. 
They should be looked upon as distinct 
entities and no general purpose programmes 
or sehemes should be thrust upon them." 

[The Vice-Chairman (Shri Loknath Misra) 
in the Chair] 
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DR.   RAMKRIPAL  SINHA   :   On   a 
point  of order.   Can the hon.   Member 
criticise the judiciary in this way ? 

SHRI SAT PAUL MITTAL : I am 
within my rights to do so. 

THE VICE-CHAIRMAN (SHRI LOKA 
NATH MISRA) : Kindly wind up. You have 
taken too much time. 

SHRI SAT PAUL MITTAL :    I was 
saying that 1 am within my rights to do that 
AN HON. MEMBER : You are not criti-
cising. 

THE VICE-CHAIRMAN (SHRI LOK-
NATH MISRA) : You are not criticising a 
particular Judge. 

 

SHRI F. M. KHAN (Karnataka) : Sir, I 
welcome this Appropriation Bill and, while 
welcoming it, I would like to make a few 
points. 

First of all, Sir, some of our Opposition 
leaders have been criticising the 20-point 
programme which is totally wrong. I say this 
because inflation has taken place in the 
whole world, but not in India, and this has to 
be highlighted and it has to be highlighted 
not only in India, but also outside India. It is 
only the 20-point programme which has 
stopped the inflation and I think very Indian 
should be proud of it and this should be 
highlighted to a very large extent. 
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[Shri F. M. Khan] 
Then, Sir, I would like to touch upon the 

subject of the MISA. Sir, the MISA has been 
misused by letting off the black-marketeers 
who were arrested earlier. I do not know 
when they were arrested and how they would 
be let off after a certain period. I would also 
like to mention here that the blackmarketing 
and hoarding activities have started again of 
late. 

Then, coming to the question of the com-
pulsory retirement of officers, I would like to 
say that the corrupt officers have Dot been 
retired. There are many corrupt officers who 
have been left out. But some honest officers 
who have not connived with their superiors 
have  been  retired.... 

DR. RAMKRIPAL   SINHA : In which 
State ? 

SHRI NRIPATI RANJAN CHOU-
DHURY : Please do not interrupt him; he is 
making his maiden speech. 

DR. RAMKRIPAL SINHA : I am not 
stopping him. I only wanted to know in 
which State this has happened. 

SHRI NRIPATI RANJAN CHOU-
DHURY : In Karnataka. 

SHRI F.M. KHAN : Sir, in this con-
nection, I would like to suggest that some 
non-official body should be set up which 
should be made to screen the corrupt 
officers. 

Coming to the question of family plan-
ning, I would like to say that last year, in 
Bihar and Rajasthan, even though the entire 
money was spent, the results obtained are 
very poor. Since the results are poor, I 
would suggest that some inquiries should be 
made against the concerned officials who 
were responsible for the implementation of 
the programme and necessary action should 
be taken against them. This should be taken 
note of seriously because money from the 
public ex-chequer has been spent and the net 
result has not been good at all. 

Regarding the question of fixing a ceiling 
on urban property, I would say that the issue 
seems to have been side-tracked a tittle and 
big buildings are coming up in small areas. 
When the other sections of the society have 
been subjected to certain restrictions, the 
holders of urban property should also be 
dealt with in the same way 

since the thinking of the entire country is 
running on these lines. 

Then, Sir, while welcoming the reduction 
in taxes, I would plead for stricted lcol-
lection of taxes. There is a lot of black money 
is still with the people and with the little 
knowledge I have and from the little study 
that I have made, Sir, I have come to certain 
conclusions and I feel that there are some 
drawbacks in the scheme for the disclosure of 
black money. There is black money of more 
than ten thousand crores of rupees still with 
the people. The reason why some people are 
not prepared to disclose their income is that 
while the Income tax people would take 
necessary action, the other authorities who are 
there to take fo'* low-up action like the Sales-
Tax or the Excise or the Customs or the 
Export-Import authorities do not take prompt 
action. Now, if the Government is determined 
to get the black money out, I feel that some 
chance should be given to these people now 
so that the money is out. Otherwise, when the 
emergency is lifted some time later, the black 
money will come again and play its role and a 
lot of obstacles would be created in the 
development of our economy and the black 
money will flourish as a parallel economy in 
our country. 

Then, Sir, a lot of emphasis iias been put 
on the question of irrigation and power in the 
last budget and there are some programmes 
as far as power is concerned. There are some 
States which have surplus power and this 
surplus power could be given to those States 
which have power shortage. For instance, in 
Karnataka, there is power shortage to the 
extent of 33 per cent. But there is extra 
power in Orissa and Kerala and this extra 
power could be channelised and diverted to 
Karnataka instead of being wasted in those 
States. 

As far as my knowledge goes, there is some 
power which can be spared and this could be 
utilized wherever shortages are there. A lot 
of money has been spent or irrigation and 
power. Food production has gone up. But the 
marketing has not been thought of by the 
Government. The prices are now falling even 
below the levy prices. Until and unless the 
Government takes it seriously, storage will 
also spoil a lot of food because the farmers 
do not have scientific storages. If we further 
allow them to keep-it they are bound to go   
and   sell their 
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produce to the middleman at a lesser rate 
which, again, will be sold at a higher rate in 
the later stages. 

Then, I come to another very important 
point : the implementation of the programme. 
Whenever a law is voilaled, pubic is also 
prosecuted. But one section, that is, the 
officers who arc the main people to 
implement, is not touched. The accounta-
bility of .the officers is not there. If the 
policies and programmes which are thought 
of are not implemented, action should also be 
taken against them. At present the maximum 
punishment is transfer from one department 
to another department and they have the 
assurance that they are there for 30 years 
whereas the Members are elected for five 
years. Therefore, I feel that the accountability 
should be there, as far as officers are 
concerned. 

Then, in the rural areas, farmer cannot 
afford to go to the headquarters to fight out 
petty cases. So I feel that mobile courts lor 
dealing with petty cases in villages would do a 
lot of good to the poor people. This would 
save a lot of time of the poor people . Once 
litigation is there, it takes a very long is there, 
it takes a very long time. So, I think, mobile 
courts should be there. For instance, we have 
land tribunals formed by non-official bodies as 
well as official bodies wherein 50-60 cases 
have been decided in a day. Likewise, mobile 
courts with some amendments would help the 
poor people in the rural areas. 

Then, I come to rural indebtedness. It is 
good that it has been taken up as one of the 
items on the programme. But it has not 
reached all parts. Much more propaganda 
work has to be done. Some poor people are 
not in a position to borrow money from 
banks or any other agency. There are a lot of 
poor people who borrow by keeping their 
utensils or clothes-say ten or fifteen or 
twenty rupees, which would be adjusted. 
Here, the Government should think of 
assisting them through banks or something, 
otherwise a new class of money lenders will 
start coming up because there are a lot of 
difficulties faced by the poor sections of the 
people. 

Then, there is another programme which 
has been chalked out in this country for so 
many years. According to the statistics 
collected by the Government, I do not think 
there would be any space left for a tree to 
6—M238RSS/76 

be planted. Unfortunately, it has become a 
total failure. So, 1 feel, tree planting should 
be taken up. It should be given to the 
younger people. It has already been taken up 
as one of the projects under the able 
leadership of Shri Sanjay Gandhi. This 
project should be entrusted to the Youth 
Congress, so that tree-planting would be 
taken up throughout the country. If the 
younger people are involved, it is going to 
be a successful project. 

Regarding adult education also, I can 
say that they have been taking it up very 
seriously. Now that the Government has 
already laid down a policy about it, I feel 
thai it should be channelised through this 
source. 

Sir, I thank you for having given me this 
opportunity. 
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Success often comes to   those who dare 
and it seldom goes to the timid. 
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THE    VICE-CHAIRMAN (SHRI 
LOKANATH MISRA) : The suggestion is : 

"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of India for the 
services of the financial year 1976-77, as 
passed by the Lok Sabha, be taken into 
consideration". 

The motion  was adopted- 

THE VICE-CHAIRMAN (SHRI 
LOKANATH MISRA) : We shall now take 
up clause-by-clause consideration of the 
Bill. 

Clauses 2 and 3 and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRIMATI SUSHILA ROHATGI : Sir, 
I move  : 

"That the Bill be returned." 

The question was proposed. 

DR. RAMKRIPAL SINHA (Bihar) i Sir, 
I want to put forward a suggestion to the 
Government at this stage, and that is that our 
financial year should start at another time. In 
several States like Bihar, Orissa and some 
other eastern States and some of the 
Southern States also the rains start in the 
month of June, When the grants are made to 
different Ministries, they are not in a 
position to execute their schemes. They get 
only one or two months, April and May to 
work. They have to sit idle for four months 
during the rainy season and then again they 
have to sit idle. So it is high time the 
Government took note of this and changed 
our financial year. My suggestion is that our 
financial year should start after October or 
November so thai we get more time, 
particularly, for constructive programmes like 
roads, bridges, buildings, to work for at least 
6 or 7 months 

 
(Interruptions) 1 want to take you into confi-
dence. It is through you that I would like to 
operate because that is the way to operate. 
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[Dr. Ramkripal Sinha] and the working 
period from March and April which is spent 
in office work accounting and budgeting, this 
and that, all these things, should be finished 
in the rainy season. So I would request the 
Government to think very deeply in the 
matter and change our financial year starting 
it from October or November instead of 
starting from the month of April. 

SHRIMATI   SUSHILA    ROHATGI : 
This is a suggestion to the Government. 

THE VICE-CHAIRMAN (SHRl LOKA-
NATH MISRA) : The question is : "That 
the Bill be returned." The motion was 
adopted. THE       VICE-CHAIRMAN       
(SHRI LOKANATH MISRA) :   The       
House stands adjourned   till 11 A. M.  
tomorrow.  
 
The House then adjourned at five of the 
clock till eleven of the clock on   
Wednesday,   the   19th   May, 1976. 
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